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 [आ  आओमत्रकाश  रहेंगी]
 अधिनियम,  1951  का  और  संशोधन  करने
 बाले  विधेयक  को  पुरःस्थापित  करने  की

 अनुमति  दी  आय े1
 MR.  DEPUTY-SPEAKER  :

 question  is:
 The

 ‘“*  That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Represen-
 tation  of  the  People  Act,  1951”.

 The  motion  was  adopted,

 शी  ओम  प्रकाश  त्यागी  :  मैं  विधेयक
 को  पुरःस्थापित  करता  हूं  t

 ‘15.31  hee.
 TRADE  UNIONS  (AMENDMENT) BILL*

 (AMENDMENT  OF  SECTIONS  2,  4,  ETC.)
 के

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar)  :  beg  to  move  for  leave
 to  introducr:  a  Bill  further  to  amend  the
 Trade  Unions  Act,  1926.

 MR.  DEPUTY-SPEAKER  :
 question  ‘is:

 The

 ee  That  leave  be  granted  tointroduce  a
 Bill  further  to  amend  the  Trade  Unions
 Act,  1926".

 The  motion  was  adopted.
 SHRI  PRASANNBHAI  MEHTA:  I

 introduce  the  Bill.

 FACTORIES  (AMENDMENT)  BILL*
 (AMENDWENTs  oF  Sections  8,  फ  ETC.)
 SHRI  PRASANNBHAI  MEHTA  :  I

 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Factories  Act,  1948.

 MR.  DEPUTY-SPEAKER  :  The
 question  §  is:

 to  introduce  a “That  leave  be  granted  the  Factories Bill.  further  to  amend
 Act,  1948".

 The  motion  was  adopted.
 SHRI  PRASANNBHAI  MEHTA:

 उ  introduce  the  Bill.
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 COMPULSORY  MILITARY  TRAI-
 agus Ma  wu

 SHRI  PRASANNBHAI  MEHTA  :
 I  beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  compulsory  _  militar
 training  to  all  able-bodied  —  citi+
 zens  in  the  country.

 MR.  DEPUTY-SPEAKER  :  The
 question  is:

 “  That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  compulsory  military
 training  to  all  able-bodied  citizens  in  the
 country’’.

 The  motion  was  adopted.
 SHRI  PRASANNBHAI  MEHTA  :  I

 introduce  the  ‘Bill,

 COMPULSORY  VOTING  BILL*
 SHRI  PRASANNBHAI  MEHTA  :

 T  beg  to  move  for  leave  to  introduce  a  Biil
 to  provide  for  compulsory  voting  by  the
 electorate  in  the  country.

 MR.  DEPUTY-SPEAKER  :  The
 question  is:

 ce  That  leave  be  granted  to  introduce  a  Bill
 to  provide  for  compulsory  votig  by  the
 electorate  in  the  country”.

 The  motion  was  adopted.
 SHRI  PRASANNBHA]  MEHTA  :

 I  introduce  the  Bill.

 15°32  brs.

 aati  lia  on  (AMENDMENT) L

 (AMENDMENT  OF  ARTICLE  71)
 SHRI  ए?  RAJAGOPAL  NAIDU

 (CHITTOOR) :  I  begtomove  for  leave
 to  introduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 MR,  DEPUTY  SPEAKFR  :
 question  is:

 The

 “  That  leave  be  granted  to  introduce  a
 ba eel

 to  amend  the  Constitution  of a,
 The  motion  wes  adopted.

 SHRI  P.  RAJAGOPAL  NAIDU : 1  introduce  the  Bill.
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